Title: Further discussion on the motion for consideration of the Cotton Ginning and Processing Factories
(Repeal) Bill, 1998. Motion for Consideration- adopted

14.59 hrs

DR. SAROJA V. (RASIPURAM): I thank you for giving me this opportunity to present my views in this august
House.

The repeal Bill will provide a thrust and incentive to the modernisation efforts in the cotton ginning and pressing
sector to ensure quality processing of cotton and charging remunerative price for the services provided for. In
this context, [ would like to say that cotton is the major crop that is being cultivated in India. A number of States
produce cotton and Tamil Nadu is one among them. Out of 80 per cent of the total fibre 66 per cent is consumed
by the textile sector.

15.00 hrs.

The textile policy statement of 1985 stated that there will be off-take of the farmers produce at the remunerative
prices. It also laid down that cotton needed by the domestic textile industry would be made available in adequate
quantity at reasonable prices. The twin objects are sought to be achieved through timely announcement of
remunerative Minimum Support Price to the farmers and also through proper import and export policy as and
when necessary.

Sir, it 1s our observation that there is an imbalance between the production and consumption of cotton. The
Cotton Advisory Board made its observation in its meeting held on 6.3.1998 that the increase in the production
of cotton has been of the order of 30 lakh bales since 1950-51. It has increased to about 178 lakh bales in the
year 1996-97.

Sir, though there is an increase in the production of cotton, yet there is a decline in the production for the year
1997-98. There is also a decline in quality of cotton produced. The consumption of the cotton was 125 lakh bales
during 1992-93, it has increased to about 162.50 lakh bales during the year 1997-98.

Sir, three varieties of cotton are produced. But there is only one variety, namely, medium staple variety which is
of good quality. This quality is exportable also. In this context, I would like to draw the attention of this august
House that the Government announces Minimum Support Price for the varieties of cotton every year to ensure
remunerative prices to the cotton growers. The Cotton Corporation of India is the only agency to implement this.
The procurement of the produced cotton is done by the Cotton Corporation of India. But proper procurement is
not there. Sir, in my district of Tamil Nadu, for example, the total production of cotton per year is 20 million
tonnes. Most of the varieties produced are MCU, LRA, Varalakshmi, swin, hybrid variety and F1-Sruthi.

I would like to draw the attention of this august House to one more matter. We talk about poor farmers and also
about economic empowerment of rural women. About 50 spinning mills are located in my district of Salem but
less that five ginning mills are there. [ have also motivated a few women farmers to come forward to start
ginning factory to cater to the needs of 50 spinning mills which are located in and around this area. The cotton
produced in Salem district 1s marketed through Salem, Kolathur, Rasipuram and Konkanapuram marketing
societies. But even after procuring cotton through these societies, artificial scarcity is being created. It is stocked
by the private traders. I urge upon the Government to regulate these markets. I would also request the
Government to check this artificial scarcity created by the traders.

In this context, I would make an appeal to the agricultural scientists. It is stated that F1 variety of the new cotton
hybrid variety contains specific protein which determines the genetic value of product and quantity of the cotton.
I would urge upon the agricultural scientists to concentrate more on these varieties so as to have more quantity
and quality based variety.

Sir, as per the survey conducted on the agricultural land as also on forest land one-third of the land is lying
fallow and also barren. One-third of this land is cultivable. But it is lying vacant.



I would urge upon this Government to instruct the agricultural scientists to have a soil conservation so that the
land can be put to use by proper research activities.
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MR. SPEAKER: The question is:

"That the Bill to repeal the Cotton Ginning and Pressing Factories Act, 1925, be taken into consideration."
The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.
The question is:

"That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

MR. CHAIRMAN : The question is :

"That Clause 1, The Enacting Formula and the Long Title stand part of the Bill".

The motion was adopted.

Clause 1, the Enacting Formula and the Title were added to the Bill. SHRI KASHIRAM RANA: Sir, [ beg to
move:



"That the Bill be passed."
MR. SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.



